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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, DELHI 
 

IN THE MATTER OF 

ORIGINAL APPLICATION NO. 755/2024 

 

 

TRIBUNAL ON ITS OWN MOTION               …APPLICANT  

//VERSUS// 

STATE OF RAJASTHAN ORS.                    …RESPONDENTS 

 

 

REPLY TO THE ORIGINAL APPLICATION ON BEHALF RESPONDENT 

NO. 5 – DISTRICT COLLECTOR, BHILWARA 

It is most humbly submitted by the Answering Respondent 

No. 5 – District Collector, Bhilwara as under: 

1. That the present Original Application has been 

registered in the exercise of Suo moto jurisdiction 

based on a letter petition dated 28.10.2023, received 

from a resident of Village Kheda Hetam, alleging that 

the leaseholders are conducting mining activities at 

a depth exceeding 3 meters at the site of River 

Khari, which flows through Village Kheda Hetam, 

Tehsil Foolia Kalan, District Shahpura, Rajasthan. 

It is further alleged that several trees have been 

illegally felled, heavy machinery is being utilized, 

and no action has been taken by the concerned 

authorities despite the aforementioned illegal 

activities. The complaint is supported by newspaper 

reports highlighting instances of illegal mining. 

 

DETAILS OF STATUTORY PERMISSIONS GRANTED FOR MINING 

OPERATIONS 
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2. That the Ministry of Environment, Forest & Climate 

Change (MoEF&CC), vide letter dated 14.10.2020, 

granted Environmental Clearance for the mining of 

mineral Bajri from river stretches in two rivers, 

namely Khari River and Mashi River, located in the 

revenue villages of Shahpura tehsil. The EC was 

issued to Mr. Ashu Singh Bhati S/o Mr. Magan Singh 

Bhati, R/o 45 Pashchim Vihar, Vaishali Nagar, Jaipur 

(hereinafter referred to as the Project Proponent 

(PP)) for a proposed annual production of 0.84 MTPA 

from a 24.31 ha area each year, as concluded in 

Points 22 & 23 of the Environmental Clearance. Copy 

of the letter dated 14.10.2020 issued by RSPCB is 

marked and annexed herewith as Annexure R/1. 

3. That the mining lease for extraction of mineral Bajri 

from 624.39 ha of river stretches in Shahpura tehsil 

was registered and handed over to the lessee, Mr. 

Ashu Singh Bhati, on 09.03.2023, for a period of 4 

years and 4 months, effective from 09.03.2023. 

4. That the Rajasthan State Pollution Control Board 

initially granted Consent-to-Establish and Consent-

to-Operate under the Air (Prevention and Control of 

Pollution) Act, 1981, vide its letters dated 

17.03.2023, with a condition that the maximum 

permissible mining depth shall not exceed 1 metre, 

in line with the EC dated 14.10.2020. Copy of the 

CTO and CTE dated 17.03.2023 issued by RSPCB is 

marked and annexed herewith as Annexure R/2. 

5. That the State Environmental Impact Assessment 

Authority vide its letter dated 27.10.2023, amended 

the previous EC dated 14.10.2020, increasing the 

permissible mining depth from 1 metre to 3 metres 

and extending the validity of the EC to coincide with 
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the lease period, without any change in the total 

annual production (0.84 MTPA) for the mineable area 

of 624.39 ha located in the revenue villages of 

Tehsil Shahpura. The amendment included a specific 

condition that the depth of mining shall be 

restricted to the replenishment depth as per the 

replenishment study submitted by the PP or up to a 

maximum depth of 3 metres, whichever is less. Copy 

of the letter dated 27.10.2023 submitted by RSPCB is 

marked and annexed herewith as Annexure R/3. 

6. That, following the amendment in EC, the Rajasthan 

State Pollution Control Board issued fresh Consent-

to-Establish and Consent-to-Operate under the Air 

(Prevention and Control of Pollution) Act, 1981, vide 

letters dated 13.02.2024 The revised consent allows 

mining up to a maximum depth of 3 metres or as per 

the replenishment study, whichever is less, in line 

with the EC dated 27.10.2023, and remains valid until 

08.07.2027. Copy of the letter dated 13.02.2023 

submitted by RSPCB is marked and annexed herewith as 

Annexure R/4. 

7. That vide order dated 05.08.2024 Hon’ble Tribunal 

constituted a Joint Committee comprising of:  

I.District Magistrate Shahpura; 

II.Representative of Indian School of Mines, Dhanbad to 

be nominated by Director of the said institute; 

III.Representative of Institute of Seismology, 

Gandhinagar to be nominated by Director/Director 

General of Institute; 

IV.A senior Scientist of MoEF&CC not below the rank of 

Director  

V.Member Secretary, Central Pollution Contral Board.  
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8. That on 16.11.2024, the Joint Committee, comprising 

of Tehsildar, Phuliya Kalan, the Senior Scientific 

Officer Rajasthan State Pollution Control Board, 

Bhilwara, the Junior Scientific Officer, RSPCB, 

Bhilwara, and the Senior Mining Foreman, District 

Mining Office, Shahpura, conducted a site 

inspection. 

9. That with respect to the issues raised in the instant 

Application, the Joint Committee observed the 

following points:-  

i.Carrying on mining activities at a depth of more than 

permissible depth: - 

The Joint Committee members measured the depth of 

the mined pits at various locations in the river 

during the site visit using a measuring tape. It was 

observed that the depth of mining from the adjacent 

nearby riverbed was 1.4 meters at certain locations, 

while at some places, it reached up to 2.5 meters. 

Additionally, excavation ranging from 2 to 2.5 meters 

below the nearby riverbed was noted at one location 

in the riverbed, in proximity to the terrace where 

the crematorium is situated. 

ii.Damaging pipelines of villagers: - 

The Joint Committee observed that local villagers in 

Kheda Hetam village use PVC pipes for irrigation in 

their agricultural fields. During the site visit, no 

damage to the pipelines was observed. However, there 

remains a possibility of damage to the pipelines if 

trucks or other vehicles operate during mining 

activities without due precaution. 

iii.Damaging trees of crematorium ground by heavy 

machines 
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The crematorium of Village Kheda Hetam is situated 

on the terrace of the right bank of the Khari River 

on river/government land. The Joint Committee 

visited the crematorium site in Village Kheda Hetam, 

which is adjacent to the river. No evidence of damage 

to the trees near the crematorium was observed by 

the Committee members at the site. A comparison of 

satellite (Google Earth) images from April 2022 (pre-

monsoon) and November 2023 (post-monsoon) revealed 

that tree cover had increased in November 2023 as 

compared to April 2022. However, it was observed that 

mining activities had been carried out up to the 

vicinity of the trees planted on one side of the 

crematorium, located on the terrace of the left bank 

of the river. One naturally grown Keekar tree was 

found uprooted on the bank between the river and the 

crematorium. However, the uprooting did not appear 

to be a consequence of mining or related transport 

activities, as the tree was located on the raised 

terrace of the left bank, where mining activities 

have not been conducted, and vehicle movement in this 

area is unlikely. 

10. That based on the site observations, the Joint 

Committee has made the following recommendations: - 

1) The illegal mining occurring in the river within 

Tehsil Phuliya Kalan shall be immediately stopped 

by the concerned authorities of the State. 

Appropriate measures shall be implemented to 

monitor the transportation of minerals from the 

mining area to the end user, incorporating 

essential security features such as check posts, 

CCTV cameras, GPS tracking, and other necessary 

mechanisms. Additionally, regular surveillance of 
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sand mining sites shall be ensured, along with the 

constitution of a district-level task force for 

this purpose, as prescribed in Chapters 7 and 9 of 

the Enforcement and Monitoring Guidelines for Sand 

Mining, 2020. 

2) An appropriate mechanism shall be implemented to 

ensure strict punitive action against individuals 

and vehicles involved in illegal mining in the 

area, in accordance with the provisions of the 

Mines and Minerals (Development and Regulation) 

Act, 1957 (MMDR Act) and the directions issued by 

the Hon’ble National Green Tribunal vide order 

dated 26.02.2021 in O.A. 360 of 2015. Such action 

shall include the imposition of penalties and 

environmental compensation as per the applicable 

legal framework. 

3) The District Survey Report shall be prepared 

scientifically, as prescribed in the Sustainable 

Sand Mining Guidelines, 2016, preferably by 

government institutes or organizations. 

Additionally, no-mining zones, including 

specified distances from riverbanks, bridges, 

dams, and other critical structures, shall be 

clearly mapped in the Survey Reports to ensure 

clarity and compliance with regulatory 

requirements. 

4) Mining shall be permitted only after conducting a 

proper Annual Replenishment Study, as prescribed 

under Chapter 8 of the Enforcement & Monitoring 

Guidelines for Sand Mining, 2020. In this regard, 

the following recommendations are made: 

• The initial replenishment study was conducted 

by CMPDI in 2017/2018. Successive yearly 
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replenishment studies shall accurately depict 

the factual position and levels for all 

corresponding cross-sections, clearly 

differentiating between mined and unmined 

areas. 

• Replenishment reports shall include key maps 

of the mining channel/stretch area to ensure 

transparency and effective monitoring. 

5) In the case of permitted sand mining, the 

provisions stipulated in the Sustainable Sand 

Mining Guidelines, 2016 shall be strictly 

implemented to ensure environmentally sustainable 

mining practices. The permissible mining depth 

conditions and distance/buffer criteria, 

including specified distances from riverbanks, 

bridges, dams, and other critical structures, 

shall be rigorously enforced for no-mining zones. 

Under no circumstances shall mining be conducted 

below the water level or the sub-surface water 

level of the river. 

6) Prior to the commencement of mining operations, 

pillars shall be installed to demarcate the banks 

in the active mining channel/stretch in accordance 

with the bank’s boundary map. Additionally, 

pillars shall be fixed at the boundary of the 

mining zone, maintaining the designated buffer 

zone from the banks, with level marks clearly 

indicated on these pillars. In the absence of 

these measures, precise compliance verification on 

the ground with respect to mining depth and the 

buffer zone left from the banks shall not be 

feasible. 
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7) During permitted mining operations, proper care 

shall be taken to ensure that no damage is caused 

to the plantation on the banks and the pipelines 

laid by farmers for irrigation. Additionally, 

strict compliance with the permissible mining 

depth and bank buffer conditions shall be ensured 

at all times. 

11. That the based-on violations committed by the lessee, 

a notice was issued by the Department of Mines & 

Geology vide letter dated 20.06.2024, directing the 

lessee to submit a reply within 30 days from the date 

of issuance of the notice. The lessee submitted its 

reply to the Department of Mines & Geology on 

19.07.2024 and subsequently via email on 22.07.2024. 

The reply given by the lessee was found 

unsatisfactory, and based on the improper response 

and various rules and regulations governing the Mines 

Department, The department wide letter dated 

30.07.2024, recommended the cancellation of the 

mining lease allotted to the lessee. This 

recommendation was forwarded to the Director, 

Department of Mines & Geology, Udaipur. The Director, 

Department of Mines & Geology approved the 

recommendations made by the Mining Engineer, 

Bhilwara, and forwarded the same to the State 

Government for further action, which is currently 

under consideration at the State Level. Copy of the 

letter dated 27.01.2025 is marked and annexed 

herewith as Annexure R/5 in Reply Submitted by State 

Board. 

12. That the as mining operations are currently halted, 

compliance with the Enforcement & Monitoring 

Guidelines for Sand Mining, 2020, and the Sustainable 
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Sand Mining Guidelines, 2016, shall be ensured upon 

resumption of mining activities. This includes: 

• Digging of trenches on both sides of the mining 

lease. 

• Limiting the number of Entry and Exit points to 

the mining lease. 

• Installation of CCTV cameras at all Entry and 

Exit points of the mining lease to curb illegal 

mining activities in the area. 

13. That regarding the Action Taken Against illegal 

mining that total 88 cases has been registered and 

total penalty recovered Rs. 38.2 Lakh and an amount 

of Rs. 115 Lacs has been realized as environmental 

compensation from 2022-2023 till December 2024.  In 

addition to this, total 27 FIR has been lodged 

against illegal mining. 

14. That the District Survey Report for Bajri has been 

prepared in compliance with various Court Orders, 

the Sustainable Sand Mining Management Guidelines, 

2016, and the Enforcement & Monitoring Guidelines 

for Sand Management, 2020. The DSR has been approved 

by SEIAA Jaipur vide letter dated 29.01.2024. The 

Mining Engineer has further submitted details of the 

available minable reserves in the lease area as of 

2023, based on the replenishment study, as stated in 

the aforesaid letter. 

15. That the District collector, Bhilwara appointed the 

Mining Officer, Bhilwara, as Officer in Charge in 

the Instant Matter. Copy of the Appointment Letter 

DATED 14.02.2025 is marked and annexed herewith as 

Annexure R/6. 
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16. That the Respondent No. 5 craves leave of the Hon’ble 

Tribunal to file additional detailed para vise reply 

in case the needs to accrue in future. 

17. That the instant Reply is supported by way of an 

Affidavit.  

 

PRAYER 

In view of the following facts and circumstances, it is 

respectfully prayed that the Reply on behalf of answering 

Respondent No. 5 – District Collector Bhilwara be taken 

on record and appropriate orders be passed in the 

interest of justice and for fair adjudication of the 

matter.  

 

DATE : 14.02.2025 

PLACE: DELHI     

 
                                ROHIT SHARMA 

COUNSEL FOR RESPONDENT NO. 5  
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BEFORE THE HON'BLE NATIONAI, GREEN TRIBUNAL.

IN THE MATTER OF
ORIGINAL APPLICATION NO. 755/2024

TRIBUNAL ON ITS OWN MOTION ...APPLICANT

//VERSUS//

STATE OF RAJASTHAN ORS. ... RESPON DEN'TS

AFFIDAVIT
I, MAHESH SHARMA S/o Shri oM PRAKASFI SHARMA, aged 56 years,
Mining Engineer, Mines & Geology Department, Bhilwara, having office at
Khanij Bhawan, Near Pannadhaya circle , Azad Nagar, Bhilwara, (Rajasthan),
do hereby solemnly affirm on oath as under:
1. That I am the Mining Engineer for Department of Mines & Geology,

case andilwalq, Rajasthan and fully conversant with the fbcts ol'the

I arn filing the Reply ro rhe original Application on behalf of' Disrrict
".ri , , ; ich are true and correct to the" l,t | .

best of rny knovrny knowledge and beliel'and no rnaterial 1bct has been concealed- :rjJ

Reply has been drafted by my counsel on my

DEP

vERr['rcATroN

I, the above-named Deponent do hereby verify that the contents of theAlfidavit
are true and correct to the best of rny knorvledge and beliel'and no material l-act
has been concealed.

Signed and verified on this Day of February, 2025 at Delhi.

DeponuntsY?I 
on j 'o'fll]l::lt;Ylf

me and Aoflrt"'' '

Trrret{encoJ\tiu "a!BV' 
,AJAY---Mrt-,J Ar r '-"';; Ii.- r , r./ 'y' Jbll'

,r' 5i';hiiiiii irr,,i r.
\\

,,,W
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, DELHI 
 

IN THE MATTER OF 

ORIGINAL APPLICATION NO. 755/2024 

 

 

TRIBUNAL ON ITS OWN MOTION               …APPLICANT  

//VERSUS// 

STATE OF RAJASTHAN ORS.                    …RESPONDENTS 
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COUNSEL FOR RESPONDENT NO. 5 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10772

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400File No

17/03/2023

Registered

 124,971Unit  Id   :

M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

 

Grant of Consent to Establish  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura, 

Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012 ).

Sub:

(i) Your application dated  31/01/2023

(ii) Received on 31/01/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of  

Minor Mineral having M.L.No-ML No.-111/2012 in an area measuring 624.3900 

Hectares  at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

 1 

That this  consent is valid for a period from 17/03/2023  to 19/01/2024, or 

commencement of production whichever is earlier.

 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

MILLION TONNES 

PER ANNUM

Bajri (ROM)1  0.8400 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 

That you shall not operate the mine without obtaining Consent to Operate from the 

Board.

 5 

Page 1 of 4

Digitally signed by Khem Chand
Gupta
Date: 2023.03.17 16:13:55 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Annexure R/2



Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10772

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400File No

17/03/2023

Registered

 124,971Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 6 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 14.10.2020 are strictly complied with.

 7 

That this consent is valid for production of Bajri @ 0.84 (ROM) Million 

Ton per Annum. For any change in product and/or increase in 

capacity/lease area, the mine has to seek fresh Environmental Clearance, 

consent to establish & consent to operate.

 8 

That plantation shall be developed so as to cover at least 33% of the total 

land use for mining and allied activities as given in Approved Mining Plan 

and shall be maintained at all the time to maintain ambient air quality 

around the mine.

 9 

That the lessee shall submit monitoring report of Ambient Air Quality 

within the lease area, once in 3 months.

 10 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA).

 11 

That haul roads should be regularly graded and compacted. Regular 

water sprinkling should be carried out on haul roads to minimize dust 

generations.

 12 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 13 

That you shall not operate any stone crusher/mineral grinding/mineral 

processing plant within said lease without obtaining prior consent of the 

State Board.

 14 

That this consent to establish shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other 

law/act/rule/ regulation or order of MoEF&CC and/or any 

Court/Tribunal time to time.

 15 

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points.

 16 

Page 2 of 4

Digitally signed by Khem Chand
Gupta
Date: 2023.03.17 16:13:55 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10772

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400File No

17/03/2023

Registered

 124,971Unit  Id   :

That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area.

 17 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body.

 18 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises.

 19 

That this consent to establish shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any.

 20 

That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season.

 21 

That the lease shall not intersect the ground water table without 

permission of CGWA.

 22 

This consent shall be subject to validity of mining lease. 23 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to 0.84 Million TPA(ROM) from an effective mineable area of 

624.39 Ha. with maximum mineable depth of 1 meter.

 24 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 25 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 26 

That the grant of this Consent to Establish  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 27 

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 28 

Page 3 of 4

Digitally signed by Khem Chand
Gupta
Date: 2023.03.17 16:13:55 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10772

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400File No

17/03/2023

Registered

 124,971Unit  Id   :

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 29 

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, 

Bhilwara-please ensure compliance of conditions of Consent to Establish & 

Environmental Clearance and send bi-monthly report to Head Office

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara 

-To inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments.

3

Master File .4

(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle 

only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 

Group Incharge-Mines

Page 4 of 4

Digitally signed by Khem Chand
Gupta
Date: 2023.03.17 16:13:55 IST
Reason: SelfAttested
Location:

Signature Not Verified

49 47571



Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023

Registered

 124,971Unit  Id   :

M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

 

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura, 

Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012 ).

Sub:

(i) Your application dated  31/01/2023

(ii) Received on 31/01/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of  

Minor Mineral having M.L.No-ML No.-111/2012 in an area measuring 624.3900 

Hectares  at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

 1 

That this  consent is valid for a period from 17/03/2023  to 19/01/2024 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

MILLION TONNES 

PER ANNUM

Bajri (ROM)1  0.8400 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023

Registered

 124,971Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 14.10.2020 are strictly complied with.

 6 

That this consent is valid for production of Bajri @ 0.84 (ROM) Million 

Ton per Annum. For any change in product and/or increase in 

capacity/lease area, the mine has to seek fresh Environmental Clearance, 

consent to establish & consent to operate

 7 

That plantation shall be developed so as to cover at least 33% of the total 

land use for mining and allied activities as given in Approved Mining Plan 

and shall be maintained at all the time to maintain ambient air quality 

around the mine

 8 

That the lessee shall submit monitoring report of Ambient Air Quality 

within the lease area, once in 3 months

 9 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA)

 10 

That haul roads should be regularly graded and compacted. Regular 

water sprinkling should be carried out on haul roads to minimize dust 

generations

 11 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution.

 12 

That you shall not operate any stone crusher/mineral grinding/mineral 

processing plant within said lease without obtaining prior consent of the 

State Board.

 13 

That this consent to operate shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other 

law/act/rule/ regulation or order of MoEF&CC and/or any 

Court/Tribunal time to time

 14 

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points.

 15 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023

Registered

 124,971Unit  Id   :

That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area

 16 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body.

 17 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises

 18 

That this consent to operate shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any.

 19 

That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season

 20 

That the lease shall not intersect the ground water table without 

permission of CGWA

 21 

This consent shall be subject to validity of mining lease. 22 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to 0.84 Million TPA(ROM) from an effective mineable area of 

624.39 Ha. with maximum mineable depth of 1 meter.

 23 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 24 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 25 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 26 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 27 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2022-2023/Mines/10773

F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405File No

17/03/2023

Registered

 124,971Unit  Id   :

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 28 

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, 

Bhilwara-please ensure compliance of conditions of Consent to Operate & 

Environmental Clearance and send bi-monthly report to Head Office

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara 

-To inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments.

3

Master File .4

(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle 

only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 

Group Incharge-Mines
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11079

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084File No

13/02/2024

Registered

 124,971Unit  Id   :

M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

 

Grant of Consent to Establish  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura, 

Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012 ).

Sub:

(i) Your application dated  19/12/2023

(ii) Received on 19/12/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of  

Minor Mineral having M.L.No-ML No.-111/2012 in an area measuring 624.3900 

Hectares  at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

 1 

That this  consent is valid for a period from 13/02/2024  to 08/07/2027, or 

commencement of production whichever is earlier.

 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TON PER ANNUMBajri (ROM)1  840000.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 

That you shall not operate the mine without obtaining Consent to Operate from the 

Board.

 5 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11079

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084File No

13/02/2024

Registered

 124,971Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 6 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 14.10.2020 and SEIAA vide letter dated 27.10.2023 are 

strictly complied with.

 7 

That the rules of sand mining in river of GOI may be strictly followed. 8 

That this consent is valid for production of Bajri (ROM) @ 840000 

Ton/Annum. For any change in product and/or increase in capacity/lease 

area, the mine has to seek fresh Environmental Clearance, consent to 

operate.

 9 

That the occupier/operator of the unit shall give more focus on 

plantation to cover 1/3 lease area under plantation. The species like 

Tamarind/Imli(Tamarindus Indica),  Palas(Butea Monosperma), 

Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops 

Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be 

planted for better control of noise and air pollution. Copy of bills of 

saplings purchased should be submitted to Board’s Regional Office, 

Bhilwara and compliance shall be submitted with photographic evidence 

by 3 months.

 10 

That all the PCM needed to mitigate the fugitive emission shall be strictly 

followed. It includes water sprinkling etc. The Trucks or other 

transportation medium involved shall be covered with tarpaulin.

 11 

That in order to reduce the air pollution due to the excavation and 

follow-up operation, greenbelt of necessary width at least one row at 

both sides shall be developed by the PP. Since creating                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                        

in such situation may be impracticable by the unit itself because of 

technical reason, unit shall involve Forest Department to raise the 

plantation. The unit may deposit the amount as per the estimate prepared 

by the local Forest Department and accordingly this process can be 

achieved.

 12 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA).

 13 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11079

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084File No

13/02/2024

Registered

 124,971Unit  Id   :

That internal transport roads (Haul roads) should be Paved/Hard 

Surfaced using bitumen etc and compliance shall be submitted with 

photographic evidence by 3 months.

 14 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution

 15 

That you shall not operate any stone crusher/mineral grinding/mineral 

processing plant within said lease without obtaining prior consent of the 

State Board.

 16 

That this consent to establish shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other 

law/act/rule/ regulation or order of MoEF&CC and/or any 

Court/Tribunal time to time

 17 

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points

 18 

That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area

 19 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body

 20 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises

 21 

That this consent to establish shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any.

 22 

That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season

 23 

That the lease shall not intersect the ground water table without 

permission of CGWA

 24 

This consent shall be subject to validity of mining lease 25 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to Bajri @ 840000 TPA (ROM) from an effective mineable area of 

624.39 Ha. with maximum mineable depth of 3 meter or up to depth as 

per replenishment study, whichever is less.

 26 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11079

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084File No

13/02/2024

Registered

 124,971Unit  Id   :

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 27 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 28 

That the grant of this Consent to Establish  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 29 

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 30 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 31 

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11079

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084File No

13/02/2024

Registered

 124,971Unit  Id   :

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, 

Bhilwara-please ensure compliance of conditions of Consent to Establish & 

Environmental Clearance and shall submit an interim report after 3 months about these 

compliances along with photographic evidences

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara 

-To inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments

3

Master File .4

(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle 

only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 

Group Incharge-Mines
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11080

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089File No

13/02/2024

Registered

 124,971Unit  Id   :

M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

 

Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of 

Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura, 

Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012 ).

Sub:

(i) Your application dated  19/12/2023

(ii) Received on 19/12/2023

Ref:

In view of the details submitted vide your above referred application/ documents, the 

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) 

Act,1981 is hereby granted for carrying mining activities. This consent is subject to the 

following stipulations:-

Sir,

That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of  

Minor Mineral having M.L.No-ML No.-111/2012 in an area measuring 624.3900 

Hectares  at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

 1 

That this  consent is valid for a period from 13/02/2024  to 08/07/2027 2 

That this consent is valid for following mining activities :- 3 

Mineral Permitted Mining Capacity

TON PER ANNUMBajri (ROM)1  840000.0000 

That the project proponent will comply with the Standard as prescribed vide the Ministry of 

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 

2009 with respect to National Ambient Air Quality standards.

 4 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11080

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089File No

13/02/2024

Registered

 124,971Unit  Id   :

That this consent to establish/consent to operate is only for carrying out mining of 

mineral/ore and not for any processing/benefication or crushing/grinding of 

ore/mineral for which a separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process.

 5 

That the occupier/operator of mine shall ensure that all the conditions 

imposed in the Environmental Clearance granted by the MoEF&CC vide 

letter dated 14.10.2020 and SEIAA vide letter dated 27.10.2023 are 

strictly complied with.

 6 

That you are advised to complete adequate plantation(i.e. 33% of the 

area used in mining and allied activities) within 6 months. The lessee 

shall submit Bank Guarantee of the amount of 10% of the total cost 

required for completion of above work for the compliance, within 30 

days of the issuance of this consent along with action plan for completion 

of above work within 6 months. The mine shall submit the compliance 

after 6 months along with the photographic evidences.

 7 

That the lessee shall carryout monitoring of Ambient Air Quality after 

regular mining operation.

 8 

That the rules of sand mining in river of GOI may be strictly followed. 9 

That this consent is valid for production of Bajri (ROM) @ 840000 

Ton/Annum. For any change in product and/or increase in capacity/lease 

area, the mine has to seek fresh Environmental Clearance, consent to 

operate.

 10 

That the CTO shall be valid from the end of monsoon since riverbed 

mining is completely banned during monsoon months.

 11 

That the occupier/operator of the unit shall give more focus on 

plantation to cover 1/3 lease area under plantation. The species like 

Tamarind/Imli(Tamarindus Indica),  Palas(Butea Monosperma), 

Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops 

Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be 

planted for better control of noise and air pollution. Copy of bills of 

saplings purchased should be submitted to Board’s Regional Office, 

Bhilwara and compliance shall be submitted with photographic evidence 

by 3 months.

 12 
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Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-2716814,2716813Fax: 0141-2716814

Order No
Date:2023-2024/Mines/11080

F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089File No

13/02/2024

Registered

 124,971Unit  Id   :

That all the PCM needed to mitigate the fugitive emission shall be strictly 

followed. It includes water sprinkling etc. The Trucks or other 

transportation medium involved shall be covered with tarpaulin.

 13 

That in order to reduce the air pollution due to the excavation and 

follow-up operation, greenbelt of necessary width at least one row at 

both sides shall be developed by the PP. Since creating                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                         

in such situation may be impracticable by the unit itself because of 

technical reason, unit shall involve Forest Department to raise the 

plantation. The unit may deposit the amount as per the estimate prepared 

by the local Forest Department and accordingly this process can be 

achieved.

 14 

That ground water shall not be abstracted without prior permission of 

the Central Ground Water Authority (CGWA).

 15 

That internal transport roads (Haul roads) should be Paved/Hard 

Surfaced using bitumen etc and compliance shall be submitted with 

photographic evidence by 3 months.

 16 

That adequate measure shall be taken for control of fugitive emissions 

from the areas prone to air pollution

 17 

That you shall not operate any stone crusher/mineral grinding/mineral 

processing plant within said lease without obtaining prior consent of the 

State Board.

 18 

That this consent to operate shall not be valid, if the lessee has not 

obtained permissions required, if any, from NBWL/Forest Department 

etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger 

Habitats in compliance of various orders passed by any other 

law/act/rule/ regulation or order of MoEF&CC and/or any 

Court/Tribunal time to time

 19 

That regular water sprinkling should be carried out in critical areas 

prone to air pollution and having high levels of SPM and RSPM such as on 

haul road, loading and unloading points and transfer points

 20 

That the mine shall install adequately designed rain water harvesting 

structure for prevention and recharge of ground water in and around the 

lease area

 21 

That the mine shall not allow making any obstacles to any natural water 

flow i.e., natural nallah/steam carrying rain water to any water body

 22 

This the mine shall not allow unauthorized disposal of any solid waste on 

land inside or outside the premises

 23 

That this consent to operate shall be subject to compliance of 

direction/order passed by Courts of Law in the matter,if any

 24 
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Rajasthan State Pollution Control Board
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13/02/2024
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That the lessee should dump the overburden in such a manner that it 

does not get washed away to nearby water tanks and lakes etc. during 

rainy season

 25 

That the lease shall not intersect the ground water table without 

permission of CGWA

 26 

This consent shall be subject to validity of mining lease 27 

That Permissible mining of river bed material (Sand/Bajri) shall be 

limited to Bajri @ 840000 TPA (ROM) from an effective mineable area of 

624.39 Ha. with maximum mineable depth of 3 meter or up to depth as 

per replenishment study, whichever is less.

 28 

That this Consent is subject to the conditions as stated above and general conditions 

as stated in Annexure. Further, the mining unit will comply with the provisions of 

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

be specified from time to time by the State Board under the provisions of the 

aforesaid Act.

 29 That all other general conditions enclosed as Annexure shall be strictly complied 

with.

 30 

That the grant of this Consent to Operate  is issued from the environmental angle 

only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument in force. The sole 

and complete responsibility, to comply with the conditions laid down in all other 

laws for the time-being in force, rests with the industry/ unit/ project proponent.

 31 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder.

 32 

That the grant of this consent to establish/operate is issued from the environmental 

angle only, and does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent.

 33 
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 124,971Unit  Id   :

Yours sincerely,

Encl: As Above

This  bears approval of the competent authority.

Group Incharge-Mines

Copy To:-(A):

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle, 

Udaipur..

1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, 

Bhilwara-please ensure compliance of conditions of Consent to Operate & 

Environmental Clearance and shall submit an interim report after 3 months about these 

compliances along with photographic evidences

2

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara 

-To inform that this consent has been issued from the environmental angle only, and 

ensuring compliance of any other law/act/rule/regulation or order of any Court 

/Tribunal is the sole responsibility of the project proponent and the concerned 

departments

3

Master File .4

(B):

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional 

Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental 

angleonly,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole 

responsibility of the project proponent and the concerned departments

 1 

Group Incharge-Mines
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I-tGr$eil=T s{iDT{ ,:

orqftrq rqH oTfu{f,r, qrq W $5H frrTrrt, ffd-{rs;r
qfuq r{q, qqrETrq sqtd d qnr, GTrurrq qrrq, rffiqrq (vro)

E-mail - me.bhilwara@rajasthan.gov.in

s3r / /w. ,/sTq rcs / zozt / 6& 27 .01.202s

ifrft ,-
fi*q3Tffi,
{|-q{aIFI Tfuq !-gqq ftliTq qn-SET,

fiEq-ET (iro)

frqq :-

Yqiq :-

eil.q. iicqT rcs/zoz+ ftfr ffgqe fq {.es sTrsr d?rt q{H qrun€r-{
qvq G 3ra[ $rle] qTTftq qr$q Ekd qTB-m-i"T, qtq-d 

I

TrGNenq {r\Iq trgqq foiTUr quE?T, qqg{ 6-r q"{ m-qi-fr F-12(BH-70y
RPCB/lvlinesll357 ffio oz.o1.2o2s d m-q fr t

tu
Bqqt-ffi frEqrf,.ia frilfi t fu ftq-qrfrrd e-6-{q et.q. $cq rs5 / 2024 frfr

trg-'r-d efr--q lil] 3Tr\Fr fryTq q;il-q {\,Na[q qrcil vq 3rar {{qsT qTftq vl-*q ERf,

qrB-fr-rq d!Td, ii ounero qfra-fi qa d sfleT $6q o-q iBo d t

va'q: sqt-dargqrct qqfrq,

\l-
(tdql+ff)

efr srflq-<T,,ffiT
m-qio : T{+NjscF/ ftqrs: .01.202s
urfrffi :- +flqrl fuar o-a-eq 

"+6, 
fu-dT o-d-{-c, fimT.sr (qro)

-gJ 
_-/-

qfr erfuqrr,
q-d-{rsl
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TIGrSeilq gr.D-rq

o.rqtf,q sh oTfu{mr, qrt 1nf T-fuflrt frril-rr, sfuq rrqq, ftm{rsr f{rv.)
{E-mail ID : me.bhilwara@rajasthan.gov.in}

qr$q ERfr srko--{uT fr qrrx eitq. rss/2024 ftt-f,d # 1w dqq
dqn qqrsT trNerFT TrwI o-r neqrtrrtr' qhtffi

+ft urg fud ,rre ga +ft q-.n fu-s qre ffi a5, qPqq ft-il, turfr l.rt,
qqgq (vrq) d qeT fi srrfl{ or entgl rD-qifi v.ro(o)ren /Xq-2/zott sqgs ft-{rfi
22.12"2022 gm fu.il $Eqr.gr Ffi-{ fufl- vnayn) of ilf,{fi-d qndgr (Tfi-{ ilf,{fi-d
yrrugvr \'q Efuqrqrcil) d vrqro .ri-qi q n-< grmq qA, qrf,T, qrdJ t (qst d
ergrm) ffi qrc,il'trftq {qft fi{F-f, 624.ss t-flc{ {l"FT q.ddr i{cqr ttt/zotz
Gr-qD ft-{r6 01.01.2014 t er 12.2018 a-o srf,o +{ fufi{s (o+ eS oa ura) u}S
qd t Er"r tr.c-cr orqB s-m entqr d e-go s6\,rr rH€rdr$ qri of ft-{rcF t o+ q{
04 qr-6 n-o d ftd ffiq-d fu-qr rrqr 

t

qrrcrl grcr qft $ffi oTr-iyr +t sr-d{r il sq-q v@ or 1rfu{r ftqre{
fu{rff 20.01.2023 o} frqr q-qT f,erT qfifi fu{m 0e.03.2023 o\ E* r qf,qn fr e-m
sqq q-.c-cl oETT qrqdr$ rnd of ftnr6 0e.03.2023 ri o+ qS o+ qra eierff, fuilo
ol.ot.2o2z a-o d ftd y*Trft d r

1. g;FI qadt 3rfl.fd q.e-cttrTfr gRI qr6"r rr-qt 208G83162 enr ftqt-6 23.10.

2o2a oi S-Flfuc qns wqr roKV1026686880 qrfr o-s sfuq qqft or
sTilET ft{qq $-$Tr q[fl I {-Hfu-c qrg euq roKV1026686880 Generated on

23-oct-2023 04:51:3lAM u[ft fu'fl qFF{ i-B-q MAHENDRA SINGH
RAJAWAT 03 (201711080400)Aamlda q{ gdltF{ Confirmed on 23-Oct-2023

04:52:12 AM fuqr rl-qr, q-qfu ffi Terr+ fu Efr so ft",ohftcq t erko dft
t qa snfq rS d I B?m qr6"T SS ffi d +fi o-ti w sTtq qft€q tn-{i
gt q-{-sr rrcrr qr I Tf,rrqkr ffiq ii srqr r-qT fu q-..crtTl-ft * urg fri6 qra d
qer d tfr-qd fi.fr. v)-+d fr or-qfu fttm os.oe.2o23 t n-qfm 8.01.2024 a6
qS e-fi-R d qrft glfuc qtfl ol gsqu}rl En-{ Ed rrat s274o.ri e=T erat={

{ar"T t q-f,ft o-r ortq s;r;T frrn qri t qrq*errq GilrErT;T sfuq Rqr+f,
M, zott d e-rqqrfr gq fifuil et yrdl o-r Eedwr qrS qri t qd&nfr

o) qrrqfdq HTr ffi6 20.06.2024 t go ftlq$q eTrfuo +d-{r q-e qrft ftrqr
t I frEsr z6] qmfl fr q.dlqrfr d oTfue-ir qfrftfu i q: fu{rfi rg.oz.zoz+ q}
qftt {-+fl furm 22.07.2024 q-qg o-rqfdq tf nqo fo'q1 rrqt r qlccrtnft gxr
Ircd sfl-q s;ilErq rS di t dftrm 6f q-6qr rS 6)-ft d r u1cturft am
yrrcFI gq ftiqrdq ETrt HTq-srq w qffi qMf, Gil-Mr \rq qrffi o-r

sc"ilEin fu-qr qrfiT qfuq {f,fr or erilq wFT, trT{ qq qu-srur frrn rrqr

d, W Rerfu t s-m s"rT q-.c-cr sF-s-d frri qd m.q *i t orqto-q q:
rqio zoo ftqi6 30.07.2024 t sm s=Fr qlc-fl qfuIfr gl.Fr qf, o-{i gg
qFs-d ori ig 8flur1 ftiqm q-+{q, qrq vq .fiflrq fu+rm, s-e+g{ ei
IrreIIcI nBd frti TS r furrd mq d oTFrq sffi o-{r-i Eg ft+qr-d-q, s-{qg{
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4"

o) vm s;t=t q_.c-cr qFcf, frri qd tg H-fi 04.08.2024 t yrrcFr 6)
e-KTfud fu-qr rrrn, u) qrsq rfl{ q{ orFJq offi tg sfuqr$-{ t r

s;H v-.cdr y-*kr r+qd flfuc do qtf< qrq rsFil, Eftqr6dr,q-$ cn-{f,s fr erffiilar qr} qd t eiefterul qfr erfurror, rfldqt-sr"d oil-tyT
fuqrfi fi.06.2024 si rg.oo.zoz+ t t_m gFo-e dfi q)-f< o) S-gd&ilc o-{
frqr .rn t r cf,qn fr vqo E;r=r q.-d d q,ft Ei-6 (a.ft. d-i€) ft-\,fre-q
ov qfue {qft or Frrfqq t-o. ft=fl- .r'rt t I qq-q q-.c-cr fr, t ** rrftfuflfqr
Tq: srrq ft.d qd qs tqafre, Sfi&fi dwT gq fr.ff.gfl Tffi qrsqf tnr
vrfu \tq Enforcement & Monitoring Guidelines for Sand Mining-2020 o1 qfiil{f
gfrRqf, of qd{ft I Enforcement & Monitoring Guidelines for Sand Mining-2020 ti
qFrd fu+ni d o-ro q-ft ei{ q ordq tr;FT Tq ftriT{ qff toeffi fu q-ft dffi osw fdq eH oen rfi d t'dyr \q ffi qFf q,t frft-d "*r.Oqri oen q-isr gq ftqrnft qr.f qq fr.s.a.fi. ffi rarrft-a o-{i d vre-+r t
orqfdq ws t qqeTqTtr o) yflq fi qlBn qrfr frri qri of flffi ot
qrilft 

r

q|;Ifi-q s@crq qrc[flq gq q1-a+q glqiT ER-d sTfu-fi-{"T, q}q-rd gRr
HTq-sqq qq qrft fr{ilT darr w.gq.s.erx. g{d q {IaNsTr=r sTrrqlq qfuq

g.trq {qfr d GTilrT tr;t"r, frrfT{ \rq q!-sgur d fu5-q 6-rffi qft qrft- d f

ilf,s-d e}e {rugn, gFdqrfi-dr Mf+-R ti qfuq {f,ft t a.. fi-{ qql t fttrd offi or fu+sq ftEr-jsn t .-

qfuq qqft fufl'qil ffid (Svtr.ern) qm+q qrqrildi \ci Sustainabte Sand
Mining Management Guidelines, 20'16 tIsll Enforcement & Monitoring Guidelines for
Sand Management, zozo fr qrflqt o-q tqn et ,r$ I fufl- fidqI-ET o1 qfr-q
{qft fuflr s{ ft+d (s.gfl.oTn.) sr.q wftq qqfq-wr srrrErkr furf{"r
qrD-f,r"|', wqg{ d qa frnfu F.r(4ysErAA/sEAC/D5N2023-24r2s-26 fu{r6
2s.01.2024 t et-96P6 6,
Tdqrq fr q+q q_.c-cr S, d s;m .rfrftM q< d I TrT, qt-q m qri w
q-qeTqrft grgl qifud qreffir qt qr]rft I B?m ret+r Tc-_cr #d qfi ffiftsli<
ES d qglffr rrS sfuq o1 qr-Tr or ft-asur frrrrjsN t :-

ffiq q.S oTdq sq /
ffiqq7 qu-s1-gur

d q-fi-{"r qr1 swr

e-tp vn*ft l.i
o-qpgus {[Rl

(drs) t)

TtId qqf-fl"r

&Tft{F vrQr

Frtr) q)

<ld gw

oil-q. ot
sqr

2022-23 32 10.54 30.0 07

2023-24 37 14.99 45.0 14

2024-25

ftEE-{ 24 dq
19 12.67 40.0 06
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F.H. frdmE rs$ q{ (fr sq tr{r) qrfiq-d M of ql-rr

1tffi dq ii)

1 2018 2432047.53

2 2022 10628837.56

3 2023 41780194"61

5. qqeEfTft g|-{f Enforcement &, Monitoring Guidelines for Sand Mining-2020,
SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES-20I6 \Tq q-qTq-{"I

{ffi of qraqr Uhtrqn o1 qfi,ft 
I

6' s;Fi q.sdl S, fr q-qfqi"t {ffi \'q r{fu-fl'qft qrdT d erguv tr;t=t r-fufu[fqr
frd qri fu mTqf-dq H{ t qqelqTtr qu} qfr-f, fuqr q-dqT r sftr E;Fr q-.cdr

sd m-r sTrq_.{ a-ilrn-d-qr{ nr-gq-*1" s{m ql-{ fuqT rrfl r afu --ft ei{
gqrq-ffi gq 96 srrFr q-qft or q& Eti t qfrer ronr o-r ftqiyq rSI fu-qr ql
lr-s-f,r d I q-qdrqrft 6) €qT &t fr tr;Fr o-{i ng f+{frrfl fuqr qr}.n 

r

7. Tft &t, d m-fi w Eertw qq fu-rr,ii snT friq-{ d fuq M .d qriq
dr$ E) g{fun rwd gV der ergr6 .T-611-{ d ergvm sn;r qftftfu frrt Bri
tg q{ctrTer o} o-rqfdq r<rq t q-c--cTqTft o} eflrT fi frfr-n qrft frr$ qri ot
a1ffi of qri.ftr

ufr erftqq1,
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